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When the maﬁter is tsken up for order.s,' 1d. counsel .
Mr. P.;I{. Arora appearing on behalf of the alleged contemners,.
subm:.ts that they have complied with the order passed by
this 'Ifribunalég@o.A.No.622 of @99@ and therefore, the cobtempt
applic}ation should be disposed of., None appears on behalf
the ap‘plicanlt. However, we dispose of this contempt application
on the basis of the submission made by the ld, counsel, Mr.:

Arora on behalf of the alleged con temners. Liberty is given

to the applicant toj apprcach this Tribunal afresh, if he is

aggrieved by the defision of the authorities,
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